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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 15th July, 2026

No. HHC/GAZ/14-446/2025.—Hon'ble the Chief Justice has been pleased to grant
06 days earned leave w.e.f. 20-07-2026 to 25-07-2026 with permission to suffix Sunday falling on

82—NTSIUS / 2026—18—07—2026 (5909)
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26-07-2026 in favour of Ms. Priyanka, Civil Judge-cum-JM-II, Palampur, H.P.

Certified that Ms. Priyanka is likely to join the same post and at the same station from
where she proceeds on leave, after expiry of the above period of leave.

Also certified that Ms. Priyanka would have continued to hold the post of Civil Judge-cum-
JM-II, Palampur, H.P., but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Dated the 15th July, 2026
No. HHC/Estt.3(661)/2009.—12 days earned leave on and with effect from 20-07-2026 to
31-07-2026 with permission to prefix Sunday falling on 19-07-2026, is hereby sanctioned in

favour of Smt. Reeta Goel, Court Master of this Registry

Certified that Smt. Reeta Goel, is likely to join the same post and at the same station from
where she proceeds on leave after the expiry of the above leave period.

Certified that Smt. Reeta Goel, would have continued to officiate the same post of Court
Master but for her proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 15th July, 2026

No. HHC/Admn. 6(23)/74-XVIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Senior Civil Judge-cum-ACJIM, Palampur as Drawing and Disbursing Officer in respect
of the Court of Civil Judge-cum-JM-II, Palampur and also the Controlling Officer for the purpose
of salary, T.A. etc. in respect of Class II to IV establishments attached to the aforesaid Court under
Major head "2014 Administration of Justice" during the leave period of Ms. Priyanka, Civil Judge-
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cum-JM-II, Palampur w.e.f. 20-07-2026 to 25-07-2026 with permission to suffix Sunday falling
on 26-07-2026 or till she returns from leave.

By order,

Sd/-
Registrar General.
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[Authoritative English text of this Department Notification No. UD-A(3)-8/2024-Solan-loose, dated
17-07-2026 as required under clause(3) of Article 348 of the Constitution of India].

URBAN DEVELOPMENT DEPARTMENT

NOTIFICATION
Shimla-2, 17th July, 2026

No. UD-A(3)-8/2024-Solan-loose.—In exercise of the powers conferred by sub-rule (6) of
rule 81-B and rule 81-C of the Himachal Pradesh Municipal Corporation Election Rules, 2012, the
Governor of Himachal Pradesh is pleased to notify in the Official Gazette election of the Mayor
and Deputy Mayor in respect of Municipal Corporation Solan, District Solan, H.P., as under:—
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Name of Municipal Name & Address of elected Mayor & Deputy Mayor
Corporation
Municipal Corporation, Mayor Deputy Mayor
Solan.

Smt. Sushma Sharma w/o | Sh. Gaurav s/o Late Sh.
Sh. Deepak Kumar, r/o Ward | Devi Prakash, r/o Ward No.
No. 02, Rambari Kothi, Near | 03, 16/2, The Mall road,
ITI, District Solan, H.P. Solan, H.P.

By order,
Sd/-
Secretary (UD).
STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-02, the 16th July, 2026
No.EXN-A(9)-1/2020-L-II-L.—In continuation to this Department Notification of even
number dated 05-06-2026, the Governor Himachal Pradesh is pleased to nominate Ms. Bindu Joshi,

Set No. 1, Block No. 4A, Housing Board Colony, Sanjauli, District Shimla, H.P. as Non-Official
Member in the Himachal Pradesh Nasha Nivaran Board.

By order,

Dr. YUNUS,
Secretary (ST&E).
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[Authoritative English text of this Department Notification No. UD-A(3)-13/2024-Shimla, dated
17-07-2026 as required under clause(3) of Article 348 of the Constitution of India].

URBAN DEVELOPMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 17th July, 2026

No. UD-A(3)-13/2024-Shimla.—In exercise of the powers conferred by sub-section (1) of
Section 27 of the Himachal Pradesh Municipal Act, 1994 (Act No. 13 of 1994) read with sub-rule
(6) of rule 90 and rule 91 of the Himachal Pradesh Municipal Election Rules, 2015 the Governor of
Himachal Pradesh is pleased to notify, election of the President and Vice-President in respect of
Municipal Councils/Nagar Panchayats of District Shimla, H.P. in the Official Gazette, as under:—

SIL Name of Name & Address of elected President & Vice-President
No. Municipality
1. | Municipal President Vice-President
C il — .
RgE?uCl ’ Sh. Pyare Lal Azad s/o Sh. Fimi Ram, | Sh. Jitender Chauhan s/o Sh. Prakash
' r/o Ward No. 08 Municipal Council | Chand, r/o Ward No. 06, Municipal
Rohru, District Shimla, H.P. Council Rohru, District Shimla, H.P.
2. | Municipal Mrs. Karuna Kanwar w/o Sh. Suresh | Mrs. Kamla Sharma w/o Sh. Kapil
Council, Theog. Thakur, r/o Ward No. 07, Rahighat, | Sharma, r/o Ward No. 02, Prem Ghat,
Municipal Council Theog, District | Municipal Council Theog, District
Shimla, H.P. Shimla, H.P.
3. | Municipal Sh. Karan Sharma s/o Sh. Kuldeep | Sh. Rohit Negi s/o Sh. Hardyal Singh
Council, Rampur. | Sharma, Ward No. 04, Narsingh | Negi, Ward No. 01 , Pipty Mohalla,
Mohalla, Mahavir Mohalla, Tehsil | P.O. & Tehsil Rampur, District
Rampur Bushahr, District Shimla, | Shimla, H.P.
H.P.
4. | Nagar Panchayat, | Mrs. Pomita Thakur w/o Sh. Chander | Mrs. Usha w/o Sh. Prem Lal, r/o
Chopal. Mohan Thakur, /o H. No. 176/3, | H. No. 149/1, Ward No. 06, Nagar
Ward No. 07, Nagar Panchayat | Panchayat Chopal, District Shimla,
Chopal, District Shimla, H.P. H.P.
5. | Nagar Panchayat, | Mrs. Kanta Devi w/o Sh. Babloo, r/o | Sh. Bhupinder Singh s/o Late Sh.
Chirgaon. Village Mandli, P.O. Masli, Tehsil | Padam Singh, r/o V.P.O. & Tehsil
Chirgaon, District Shimla, H.P. Chirgaon, District Shimla, H.P.
6. | Nagar Panchayat, | Mrs. Anita d/o Sh. Joginder Singh, r/o | Sh. Rajesh Kumar s/o Late Sh. Devi
Jubbal. Ward No. 05, Nagar Panchayat Jubbal, | Ram, r/o Ward No. 05, Nagar
District Shimla, H.P. Panchayat Jubbal, District Shimla,
H.P.
7. | Nagar Panchayat Mrs. Shashi Kainthla w/o Sh. Ajay | Sh. Naresh Kainthla s/o Sh. Chet
Narkanda. Kainthla, /o Ward No. 04, Nagar | Ram, r/o Ward No. 01, Nagar
Panchayat Narkanda, District Shimla, | Panchayat Narkanda, District Shimla,
H.P. H.P.
8. | Nagar Panchayat, | Mrs. Satya w/o Sh. Dharm Prakash, | Sh. Amit Soni s/o Smt. Sunita Devi,
Sunni. Ward No. 01 V.P.O. and Tehsil Sunni, | Ward No. 03 V.P.O. and Tehsil
District Shimla, H.P. Sunni, District Shimla, H.P.
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9. | Nagar Panchayat, | Sh. Rajesh Chauhan s/o Sh. Jia Lal | Mrs. Kalpna Nanda w/o Sh. Mohit

Kotkhai. Chauhan, Ward No. 01, Chhol Ward, | Nanda, Ward No. 03, Saray Ward,
Nagar Panchayat Kotkhai, District | Nagar Panchayat Kotkhai, District
Shimla, H.P. Shimla, H.P.
10. | Nagar Panchayat, | Smt. Sandhira w/o Sh. Dhiraj Kumar, | Smt. Seema Devi w/o Sh. Sandeep
Nerwa. r/o Ward No. 06, Nagar Panchayat | Kumar, r/o Ward No. 02, Nagar
Nerwa, District Shimla, H.P. Panchayat Nerwa, District Shimla,
H.P.

The result of the election of the President and Vice-President of the above-mentioned
municipalities, hereby notified, shall be subject to the final outcome of the proceedings pending
before the Hon'ble High Court of Himachal Pradesh, in terms of the order dated 15-06-2026 passed
by the Hon'ble Supreme Court in SLP (C) Diary No. 35733/2026-State of Himachal Pradesh V.
Sanjay Chauhan.

By order,

Sd/-
Secretary (UD).

PUBLIC WORKS DEPARTMENT
NOTIFICATION
Shimla-2, the 8th July, 2026

No. PWD(C)F(1)-1/2026 (E-320141).—The State Government has notified the Road
Drainage Policy, vide Notification No. PWD(C)F(1)-1/2026 (E-320141), dated 19-02-2026 for the
Public Works Department of Himachal Pradesh to address systemic issues affecting road
infrastructure in Himachal Pradesh by establishing a consistent and technically reliable framework
for drainage planning, execution and maintenance. Now, the Governor, Himachal Pradesh is
pleased to issue guidelines for preparation of proposals for Road Drainage Improvement Works
under budgetary head “Drainage-Improvement” under Major Head 5054-Roads and Bridges, as
following :—

1. Introduction and Background.—The State of Himachal Pradesh has experienced
repeated and severe monsoon-induced road damage in recent years. The monsoon seasons of 2023
and 2025 were particularly destructive, resulting in widespread pavement failures, slope instability,
culvert choking and collapse of road sections across multiple districts. A significant proportion of
this damage was directly attributable to inadequate, undersized or poorly channelized drainage
systems.

The financial burden of post-monsoon restoration has increased substantially, highlighting
the need to shift from reactive repair-based approaches to preventive and hydrology-based drainage
planning. In view of this, the Government has notified the Drainage Policy for HPPWD Roads and
has created a separate budgetary head titled “Drainage-Improvement” under Major Head 5054 —
Roads and Bridges for systematic drainage correction works on existing roads.
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These guidelines provide the procedural framework for preparation of Proposals and
Detailed Project Reports (DPRs) for works to be executed under this head. The principles relating
to identification of drainage issues, hydrological assessment and design solutions described herein
shall also be incorporated, wherever applicable, in DPRs for new road works and up-gradation
proposals.

2. Identification and Prioritization of Stretches.—

2.1 Drainage improvement works shall be undertaken in a corridor-based manner
rather than in fragmented segments.

2.2 Each proposal shall cover a continuous road stretch of not less than 10 km and
upto 25 km.

2.3 Identification and Prioritization of road stretches shall be in accordance with the
Drainage Policy.

2.4 In the first phase, proposals shall be restricted to Major District Roads (MDRs),
considering their economic importance, higher traffic volumes and critical

connectivity function.

2.5 Within MDRs, priority may be accorded to stretches exhibiting one or more of the
following characteristics :

o  Passage through densely inhabited areas, roadside markets or settlements
e Chronic water-logging or repeated slope instability

e Documented history of substantial monsoon-related restoration expenditure,
particularly during 2023 and 2025.

e Recurrent culvert choking, erosion or pavement damage attributable to
drainage deficiencies.

2.6 The objective at this stage will be to identify stretches where systematic drainage
intervention is likely to substantially reduce recurring damage.

3. Selection of Road Stretches for Detailed Hydrological Survey and DPR.—
3.1 Divisions shall prepare Preliminary Project Reports (PPRs) for identified
stretches. The PPR shall not contain detailed cost estimates and shall serve only
for prioritization and approval for detailed DPR preparation.

3.2 Each PPR shall include :

e A brief history of the stretch, including justification and necessity for
drainage improvement.

e  Description of observed drainage issues.

o  Site photographs clearly highlighting deficiencies such as water stagnation,
culvert choking, slope slips, erosion or shoulder failure.
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e Indicative length of the proposed stretch

3.3 The purpose of the PPR is to enable the competent authority to evaluate
comparative urgency across proposals.

3.4 Selection of stretches for detailed DPR preparation shall be undertaken by
Technical Committee.

3.5 The timeline for submission of PPRs from Divisions shall be fourteen (14) days
from issuance of directions.

4. Detailed Hydrological Survey and Gap Analysis.—
4.1 Upon approval of the stretch, a detailed hydrological survey shall be undertaken

4.2 Hydraulic requirements of both longitudinal drains and cross-drainage structures
shall be determined in accordance with IRC: SP:42 (Guidelines for Road
Drainage) and IRC: SP:48 (Hill Road Manual). Discharge calculations shall be
based on rainfall intensity, catchment area, runoff characteristics and terrain
slope.

4.3 The adequacy of existing drainage structures shall be assessed against calculated
discharge and observed field performance.

4.4 Gap identification shall be undertaken using the Drainage Checklists. This
analysis will be utilized for identifying:—

e  Locations where cross-drainage capacity is inadequate

e  Sections where roadside drains are absent, undersized or hydraulically
ineffective.

e  Points of uncontrolled discharge causing erosion

o  Habitation stretches requiring structural covered drains
e Areas of seepage or subsurface moisture affecting pavement performance

e Zones where absence of catch-water interception contributes to slope
instability.

4.5 The DPR must directly link each proposed intervention to a documented drainage
gap.

5. Scope of Works to be Included in DPR.—Design solutions shall conform to the
Drainage Policy as well as Relevant Codes, Standards and Guidelines. The following principles
based on the Drainage Policy are given as a general guide for proposal formulation :

5.1 Roadside Drainage :

e  U-shaped drains shall normally be proposed in place of V-shaped drains,
except where the existing V-shaped drain is demonstrably adequate and
certified as hydraulically sufficient by field officers.
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e In habitation areas, U-shaped drains shall be mandatorily covered. Covers
shall be designed to safely carry pedestrian and vehicular loads. Precast RCC
covers of M-30 grade with provision for water ingress openings and periodic
access for cleaning shall be preferred. Covers shall be openable at suitable
intervals.

e In non-covered stretches, appropriate delineators or safety devices shall be
installed to ensure traffic safety.

e A toe wall of minimum 60 cm height shall be integrated on the hill side to
prevent erosion and silt ingress. Where geological strata are weak, the height
may be increased up to 1.0 metre based on site conditions.

5.2 Cross-Drainage (C/D) Up-gradation :

e Pipe culverts that demonstrate repeated choking or hydraulic inadequacy
shall be replaced with suitably designed prefabricated box culverts with
enhanced discharge capacity as per policy guidelines.

e  Additional cross-drainage structures may be proposed where longitudinal
flow concentration indicates inadequate spacing.

e  Where site conditions justify, causeways may be considered as an alternative
solution.

e Upstream and downstream channelization, including lined approaches,
energy dissipation arrangements and scour protection, shall be incorporated
wherever uncontrolled flow is causing erosion or slope instability leading to
safety hazard for road or adjoining properties.

5.3 Road Surface and Shoulder Treatment :

e  Paved shoulders shall be provided, particularly on the drain side, to prevent
infiltration, erosion and sediment entry into drains. Materials such as cement
concrete, paver blocks or stone pitching may be adopted depending upon site
requirements. Shoulders adjoining newly constructed drains shall be
mandatorily paved.

e  Minor re-grading may be included to correct sag points, restore camber or
improve runoff distribution where existing geometry leads to water
stagnation.

e  Subsurface drainage systems may be proposed where pavement distress is
attributable to seepage or high ground water.

e As an exceptional measure, rigid pavement options such as cement concrete
pavement, CGBM or interlocking paver blocks with frequent small cross
drains may be adopted in constrained situations where conventional drainage
solutions are infeasible. Such proposals must be supported by a detailed
justification note.
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e  Except in locations involving re-grading or subsurface drainage treatment,
bituminous layers including renewal coats shall not be included in DPRs
under this head.

Slope Interception Measures :

e  (atch-water drains may be proposed in sliding or seepage zones to intercept
hill runoff before it reaches the roadway. This is particularly relevant where
slope protection measures are being undertaken under other heads such as
PDNA.

e  However, slope protection works themselves shall not be included in DPRs
prepared under the Drainage-Improvement head.

Administrative and Execution Requirements.—

Administrative Approval for the DPR shall be accorded by the competent
authority based on the estimated project cost.

The identified stretch shall be treated as a single integrated proposal. Splitting of
works for convenience or phased sanction is not permitted.

Where channelization works, catch-water drains or discharge arrangements
require entry onto private land, necessary ‘No Objection Certificates’ shall be
obtained from concerned landowners prior to execution.

Concluding Principle.—

7.1

7.2

The objective of proposals under the Drainage-Improvement head is to
systematically reduce monsoon-related damage by scientifically managing surface
and subsurface water along identified corridors.

Each DPR must demonstrate that the hydrological behaviour of the selected
stretch has been properly assessed and that the proposed measures collectively
improve drainage resilience and long-term road performance.

Checklists.—

Checklist for Drainage Audit (Annexure-I)
Checklist for Drainage for new Roads/Up-gradation (Annexure-II)
Checklist for Preliminary Proposal (Annexure-III)

Annexure-I

CHECKLIST FOR DRAINAGE AUDIT

PROJECT INFORMATION

Sub-Division
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Section

Name of Road

Date of Inspection

SI. No. Gap/Observation Response (Yes/ If Yes
No)
R/D Length
(Chainage (m)/
From — To) | Count

PART 1 — ROADSIDE DRAINS

1.1 Is there any reach where roadside drain
1s missing?

1.2 | Is there any reach where the existing
drain is silted up, blocked, or choked
with debris/ vegetation?

1.3 | Is there any reach where the drain is
damaged, broken, or structurally
distressed?

1.4 | Is there any reach where the drain is
under-sized  for  the  catchment

discharge?
1.5 | Is there any reach where the drain has
adverse/flat/reverse longitudinal

gradient causing stagnation?

1.6 | Is there any reach where the drain invert
level is higher than the surrounding
ground, preventing inflow?

1.7 | Is there any reach where the drain is not
integrated with a natural outfall/CD
structure/water body?

1.8 | Is there any reach where drain outfall
discharges onto private land, causing
erosion or disputes?

1.9 | Is there any reach where the drain is
encroached upon by  structures,
dumping?

1.10 |Is there any reach where the drain is
unlined and showing scour/erosion of
bed and sides?

1.11 | Is there any reach where catch pits/inlets
are missing, damaged, or non-
functional?

1.12 | Is there any reach in built-up/habitation
area where covered drain is required but
not provided?

1.13 |Is there any reach where drainage
continuity is broken at junctions,
property entrances etc.?
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1.14

Is there any reach where drain is also
required to be provided on valley side of
road?

PART 2

— CROSS DRAINAGE (CD) STRUCTURES EXCEPT BRIDGES

2.1

Is there any natural drainage channel
along the road where a CD structure is
missing?

2.2

Is there any stretch where a new CD
structure is required (over and above the
existing ones)?

23

Is there any existing CD structure that is
closed, blocked, or non-functional?

24

Is there any CD structure not performing
satisfactorily (under-sized, silted up,
damaged)?

2.5

Is there any CD structure whose catch
pit is in poor condition or missing?

2.6

Is there any CD structure where down-
stream channelization is required to
carry the discharge safely?

2.7

Is there any CD structure where
upstream  discharge  concentration/
training works are required?

2.8

Is there any stretch where a CD structure
is required and feasible with suitable
channelization but is currently not
provided?

2.9

Is there any stretch where a large CD
structure is not possible due to
habitation/productive land on both
sides?

PART 3

— ROAD GEOMETRY & PAVEMENT

3.1

Are there any sag points along the road
where there is water stagnation?

3.2

Are there concentrated outfall points due
to road geometry?

33

Is there repeated pavement distress due
to subsurface water?

34

Is there erosion of shoulders or edge
breaks?

3.5

Are shoulders at the correct level w.r.t.
carriageway (not higher, blocking
runoft)?

3.6

Is there vegetation overgrowth on
shoulders obstructing flow toward
drains?

3.7

Is the shoulder cross-slope adequate
(sloped away from -carriageway, not
ponding water back onto it)?
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3.8 | Are there settlement, cracks, or other
signs of distress on the shoulder?
3.9 | Is drainage continuity maintained across
road junctions/property entrances?
3.10 | At bridge/culvert approaches — any
scour, settlement, or ponding observed?
SIGNATURES AND CERTIFICATION
Designation Name ‘ Signature Date
1. Junior Engineer (JE)
2. Assistant Engineer (AE)
3. Executive Engineer (EE)

Annexure-II

DRAINAGE CHECKLIST FOR NEW ROADS/ UPGRADATION

SECTION 1: LAND AVAILABILITY RELATED TO DRAINAGE

SI. Checklist Item Yes/No Remarks
No.

1. | Whether Panchayat resolution obtained for location of
proposed cross drainage structures and non obstruction
of longitudinal as well as transverse road drainage?

2. | Whether NOC obtained from Private land owners for
channelizaton work required outside PWD/Government
land?

3. | Are there any stretches where tarring work is proposed
to be withheld due to obstruction in longitudinal or
transverse drainage by private land owners?

SECTION 2: ROAD SIDE DRAINS
SL Checklist Item Yes/No Remarks
No.

1. | Whether drain section is hydraulically designed for
design discharge?

2. | Whether hydraulic continuity of drain (in terms of both
outfall point and longitudinal slope) is ensured?

3. | Whether U-shaped drain is covered/proposed to be
covered in all built-up areas?

4. | Whether guard stones/delineators are proposed in open
U-shaped drain sections?

5. | Whether cover is suitably designed based on road
requirements?

6. | Whether inspection/cleaning chambers/openable covers

are proposed at frequent locations where covered drians
are proposed?
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7. | Whether it is certified that existing V-shaped drain
where being retained) is performing satisfactorily and
does not require replacement?

8. | Whether toe protection measures are proposed with
drain based on slope characteristics?

9. | Whether paved shoulder on drain side is proposed in
sections for new drain construction?

10. | Whether any valley-side drain is required and proposed?

SECTION 3: CROSS DRAINAGE STRUCTURES
SI. Checklist Item Yes/No Remarks
No.

1. | Whether new CD structure proposed at all required
locations?

2. | Whether upstream discharge channelization required
and proposed at required locations?

3. | Whether downstream discharge channelization/energy
dissipation structure proposed at required location?

4. | Whether upgradation of CD structure proposed where
not performing satisfactorily?

5. | Whether reconstruction of catch pits in rectangular
shape proposed where required?

6. | Whether it is certified that Cross drainage structure as
proposed are sufficient as per requirement?

7. | Whether it is certified that pipe culverts proposed to be
retained are performing satisfactorily?

8. | Whether small cross drains proposed at frequent
intervals where large structure is not feasible?

SECTION 4: ROAD GEOMETRY AND SHOULDERS
SI. Checklist Item Yes/No Remarks
No.

1. | Whether profile correction proposed for the sag points
along the road where there is water stagnation?

2. | Whether all concentrated outfall points arising due to
road geometry avoided by proposing suitable road
profile correction/valley side drains?

3. | Are sub-surface drainage works or water resistant
technologies like CGBM/concrete pavements proposed
in location where there is repeated pavement distress
due to subsurface water?

4. | Paving/concreting /stone-pitching of shoulders proposed
in all habitation areas or in sharper gradients.

5. | Is drainage continuity maintained across road junctions/
property entrances by proposing U-shaped Drain and
steel grating?

6. | Whether Catch water drains required due to sliding zone

and proposed at required location?
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SIGNATURES AND CERTIFICATION

Designation

Name

Signature

Date

1. Junior Engineer (JE)

2. | Assistant Engineer (AE)

3. Executive Engineer (EE)

Annexure-IIT

PRELIMINARY PROPOSAL CHECKLIST

Road Name :

Division/Sub-Division :

Date of
Inspection:

From Chainage :

To Chainage :

SL Checklist
No. Item/
Description

Total
Length/
Nos.

Indicative Remedial
Measures as per Drainage
policy

Remedial
Measures
Proposed as
per site
Requirement
and
feasibility

Field Notes

Remarks /

A. ABSENCE/INADEQUACY OF DRAINAGE STRUCTURES

1. | Absence of
side drains

U-shape Drains to be
proposed. To be covered with
Precast R.C.C. covers
(preferable) or steel grating in
habitation area and guide
stone/delineators to be
proposed elsewhere.

2. | Absence of
Cross-
drainage
(C/D)
structures —
culverts,
causeways
at natural
drainage
crossings.

R.C.C. Box Culvert to be
proposed with Rectangular
Catch pits. Causeways where
flow is seasonal and sediment
load is very high

3. | Inadequate
waterway of
existing
Drains.

Replace with Hydraulically
desi- gned U-shape drains.
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4. | Inadequate Replace with RCC Box
waterway of Culvert designed for double
existing C/D the design discharge.
structures
(undersized
relative  to
catchment
discharge).

B. OUTFALL & DISCHARGE MANAGEMENT

5. | Concentrated outfall points Improve
discharging unprotected onto Road
hill slope or embankment Geometry to
face. redirect the

discharge/
chaneelize the
discharge to
nearest
natural
drainage
channel.

6. | Downstream erosion/scour Channeliza-
channel visible at culvert tion of
outlets discharge,

energy
dissipation
and scour
protection
works.

7. | Inadequate or absent catch- Square or
pits rectangular

Catchpits to
enable
mechanical
cleaning.

8. | Flow of surface water Steel gratings
uncontrolled at road designed for
bifurcation/ T-junction/Y- traffic load
junction points. with RCC U

shape drains
at intersection
for catching
the discharge.

9 | Non-availability of suitable Concrete
outfall due to built-up/ pavement or
habitation on both sides of Interlocking

road.

paver blocks
with Small
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Cross drains
to remove the
road water in
small
quantities at
small
intervals.

C. ROAD GEOMETRY & SURFACE DRAINAGE DEFECTS
10. | Ponding of water on Re-grading/
carriageway due to reverse profile
camber, inadequate cross-fall correction of
or depression. road to
remove such
points.
11. | Incorrect level/camber of shoulders to
unpaved shoulders causing be
water to flow back onto reconstructed
carriageway. with
appropriate
level and
cross slope.
12. | Scourin /erosion of unpaved Shoulders to
shoulders due to uncontrolled be paved/
sheet flow. concretized or
stone pitched.
E. SUBSURFACE DRAINAGE
13. | Subsoil water flow surfacing Subsurface
on road / softening sub-grade. drainage /new
water
resistant
technologies
like CGBM.
14. | Repeated blockage of drains Provide Toe
due to weak strata/hill-side wall of
slips feeding debris into suitable
drains. height
(minimum
60 cm) on hill
side of drain.
15. | Slide-prone zones/active slip Catch water

areas where catch water
drains are required to
intercept surface runoff.

rains may be
proposed on
the top of
such zones.
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GENERAL OBSERVATIONS/ADDITIONAL ITEMS NOTED DURING INSPECTION :

SIGNATURES AND CERTIFICATION

Designation Name Signature Date

1. | Junior Engineer (JE)

2. | Assistant Engineer (AE)

3. | Executive Engineer (EE)

By order,

Sd/-
Principal Secretary (PW).

PRI HEId FHIEAT YoF Ao, <1, {57 ST (fRowo)
<9t <o : 06 /T80 /2025 ARG U : 30—07—2026
NENBGE
CRIK

ST g |

AT — 95 T&Hd™ 9I9d 3RSl @Tar w0 39, WdHl H0 44, WA 1035—1036—1037, fobell
3, YPaT TI&TEl 0—15—81 BOHI0 Hdlldd SHAE=l |el 2020—21 I HeTed @ ol
SHCIdl Baaxd 0 2, d8dld SRl e direr (Bowo) | Hardd HeRE (123
THOUI0TA0SRO) |

AR HHER Y3—

SWRAd vy | F=fd uRF-u3 dedd JuEEeEN] & 9N fJaReE 8 e
gfcraral sl gEEn <dl g3 &AM RiE gF ERT e, ARl e sqerd, dedid g, forer
Birel (fRow) & 9= oI fbU U o ifh ARV d¥i | il =gl 81 0T <&l 8§ 3R 9 &
gfcraral BIOR 81 %8 € 3R Pl &l Iz 81 gl & &1 arilel WERY i A T8l 81 Febell
2 |

31 Iad gfearal Bl Jrerd fBar Sirar € a8 Iaa vy ¥ i ghed &l iRl
PR P foTU 3MATId AT dbloldd el 30—07—2026 DT UTd: 12.30 9ol 3ISTeld Boll H BIFOR

BId | IRETOR B B WA H SHD RIATH YHaRBI HRATATET HA H TS ST |

3ol f&HId 02—07—2026 BT AR BEER T HIBR 3TETerd gIRT SIRT fdoam T |

AR | FXARIRT / —
TEG AHTEAT TAH S0,
I, TTelT BivTST |
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9 ST WS |ATEdl gori Sl Ud dedielaR BivTel, agdilel @ fotar wivreT (fBovo)

$IAER

SWigd weil =Rer g g3 guia R, Farl gdgs, dsdld 9 e @it gr
SNERATET & FHeT 9 oM g W5 & 1T 0I5 WRd fHar 7| ureff grr *mre
frar T & 5 Swa fdr &1 AW o faarr # favard Rig g © Sifd Tord g, sfafd et
3o AT &1 AW SHEl # gol dRaMT aredm g ot il g1 wRgd feu v g,
AT g RPblE BRI Pl 7ed qoR Wad g uedl & fUar &1 9 fxura g &1 991
qurel Rig UM frurar Ris g 48l /M <o fhar S arfore 2 |

37d: AIATIRYT B 39 3IAER gRT G(d fhar Sirar € & MR & # 9M o deam
IR fHl BT BIs TARIST © 7 I8 3T TaRToT faHAidh 06—08—2026 I BIOIR BIHR JTAT TR
YA PR Fhd © | FEiRT s 9@ vaRre ura F 8 R FREgER SRIEE oWd d s
ST |

3T f&ATd 07—07—2026 BN AR TXER 9 HIER 3AGTd gIRT SR fdoam |

AR | FRIRT / —
TEG AT TAH v,

TS, [T BT (fRovo) |

9 IETad IeP FaEdt 9oM vl Ud RN qUSTRIeNI, BiTs,
dedd 9 o7 siTeT (fRovo)

e o : /2026

arfefar IS <dl gE dd XM, AR R, SThER Hale, dedia g e bivTsl, 2070 |

H

SMH oTd

A3 SR gRT 13(3) ST G H&g USlIhRT B R |

orfefar IS < gET WA JM, FaRil 98T ORYE, SIhER ele, dedld d R ST,
fRowo =1 URMT—UF 99d T ARRI GSieR0T UK fhar © o uiiir g1 enre fhar i @

5 IHHT T f&A1d 15—02—1973 BT AT T olfhd S SH ARG GoIIdHR0T TTH UARIT TRIT

P Repfs ¥ T 7 8 AT | 31d: SId NG Bl ol BT B IS ORI {HU 10 |

3 AIARIRYT Bl 36 AR NI Gfad fhar orar & 6 Saa 9 dRRg goliaxo] dr
Pl @7 BIg TARIS & o feh 06—08—2026 DI TIUSY 2.00 91 JENSHIRRI & THT BIOR
3R AT YARTST YR PR Fhdl & | TaRTSl YTl o1 8 & IRd § U939 R AR
PHRIATE BT ST |
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ST fedid 07-07-2026 BT R BXAER T HIER IT&Teld gRT ORI fhar ar |

AER | FERT / —
TeIdh AHTE], UAH AN TG BrRIGNI SUSIEIRN,

el a e wimer (fRovo) |

§ 3ISTold HRIGN SUSIIGNI Ud A dedioicR, SU—dgdlal dicl,

St @ireT (fRovo)
[EREEICOE b geper : ARG &SRR
57 / RNTK /2026 S fafer oot 03—07—2026

Sl dHen <dl e S faeE s g IR 0 jEun, il e erg, SThER 4
Ju—dgdicl biedr, fSiar wirsT (fBoo) |

ERIR
S SId

T —umefHT—ua SR GRT (13)3 574 UG Jg USHdHROT AT, 1969,

AT o ——

AIATIRYT BT 39 STAER & "gd A giod fhar sirar 2 6 ifaRaa fyen IRRgr o=
vl g e fafdear JfteR WRey direl Rod gwemer 9 oud U= HAlG 2498 f3AI®
20—06—2026 & HEAH ¥ S HHC <dl Uil &1 99 a9 gAT iy i Rror, el e
38, SIHER T IU—agUId Picdl, dedid sdrell, FNTar HRTeT (fBovo) & ¥ & o9 & fdaifda
STl T A IINTHI HRIATE] 7 39 ITed Bl ol & |

™~

gl Rebl€ & ATAR UMHAT BT T &I 18—03—1958 DI BI;AT AT, TSTHABT GBI
FuiRa a7 @ fiaR 9afid a8 darad a7 IOReER @ Refs § a9 A8l SRl Sl Fal ¢ |
3d: 39 FIATR & AEIH I AIAERY B Grord b Srar 2 fb sl wxen <dl o o= fafr
18—03—1958 I TOIIHRUT FEfRId UTH Tarad & Rafs # oo fby oM & Ir # afe fat aafaq
BT PIs IMMART BN I I8 ITATATT AT ThTcldd JENEIRR] BT IMETId H 59 SIASR & TP
B9 B fafr & 07 o & Wiax foosll ¥ wrifeaw o SuRerd B U+l SMURT ol ®xal FahdT
2| Fd 99 & WIaR BIOR 7 37 AT JAURT Gol 1 BRI DI GRA H YhdRbT HRITEIE] 33l H
Mg SR S o &5 &R & ee UIRd aR QU QT | 39 SR Dls UaRTSl A AT
SITUT |

g SIABR JASTAT g W BWIER I 377l &l 07—07—2026 I SINI 3T |

AR | FXRIRT / —
PRIBRI TUSIBRI T ATId TEHAER,

SU—d8dId dlear, e sirer (Rovo) |
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g JISTeld A8gd FHTEdr fedig Aol Ud A9 dedieieR, SU—dedld Picdl,

St ®ivTST (fB0v0)
frer o : febe Hepe : BINECECKIIE
04 / RNT/2026 USRS 27—01—2026

2 W g3 o g gg, Al "eTel dwears, Hiol Aiell, Su—dgdlel hiedl, Tl
BT, fRo%o |

o v i‘

T —ureia—uz qra SIfd gORIT IoRa Rabis aid fZHAE Uel Y—Iora STefaH, 1954,

C aN
ATdvilTd Jdql—

SRIFT qaopedr el s W= Y3 o 939 gy, Faril Ase dE=ars, Ao e,
Su—dgdicl dicell, Sell HiTel, f2ovo o 3f&Terd g6l H Ush URiAT—ua d1ad Sl §oKil R
IRT OIRT B | Ul & SR #eTdl au=aTs & Tokd RelS § S9! S §Telor 9 1d ey &of
2 Sifd Toad 21 ueft & TR S wel oifa Rt 9 Ma R 7, Siife wETe 9T, dgdied
AR, T a1 & o Reble H &6 BRTGd J1d & JJAR Fel © | uredl U= |el Sifd
() @ T (37R) BT ABTe TRIITE & IOl RS H GO HRATd qof HRAT aedl 2 |

3 AIARIRY Bl 39 STER @ 9¥ ¥ gfaa fear oiar 2 6 afe fash aafaa o
ureff @ ST T T BT GO Tol B IR DS SoR d YISl & Al 98 39 AR D TR
B @ 3 fa & VAR AT AT qobleld B Bl I7aTeld H ATH JUAT TaRlel qolf
PRI bl B | BIOR T A Bl YA H TebaRbl BRTEE] JHA § olg GBI A ol aR
3T<e UTRT PR AU TG | $9d SURI DIy YARTST el AT ST |

3T fAId 01—07—2026 BT AR EXER G HIER GTAd H ORI fhar 14T |

e | AR / —
eI FHEdl fgarg Sl ug e agdiaeR,
SY—dgdTe dleadl, e et (fRovo) |

In the Court of Sub Divisional Magistrate Excerscising the power of Marriage Officer
Jawalamukhi, Distt. Kangra (H.P.)

In the matter of :

1. Dhiraj Kumar 27 years s/o Sh. Ajeet Singh, r/o V.P.O. Delepura, Tehsil Khetri, Distt.
Jhunjhunu, Rajasthan.

2. Neelam aged 20 yeras d/o Sh. Nand Lal, r/o Ward No. 07, Village Bohan, P.O. &
Tehsil Jawalamukhi, Distt. Kangra (H.P.) .. Applicants.
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Versus

General Public .. Respondent.

Subject.—Notice for registration of Marriage under Special Marriage Act, 1954.

The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 07-05-2025 at Ward No. 07, Village Bohan,
P.O. & Tehsil Jawalamukhi, Distt. Kangra H.P. and they are living as husband and wife since then,
hence their marriage may be registered.

Therefore, the general public is hereby informed through this notice if any person who have
any objection regarding this marriage can file the objections personally or in writing before this
office on or before 18-08-2026 at 11.00 A.M. The objections after 18-08-2026 at 11.00 A.M. will not
be enteretained by this office and then the marriage will be registered accordingly as per the law
prescribed.

Issued on this day 7th of July 2026 under my hand and seal of this office.
Seal. Sd/-

Sub-Divisional Magistrate-cum-
Marriage Officer Jawalamukhi, Distt. Kangra (H.P.).

e dedlclaR Ud e gaEdl gord Aof), dedilel serg, Rterm wirer (fRowo)

T o : 708449 /2026 TR ASTH3T : 01—07—2026 IRIg UelY : 18—08—2026

2 Gd ol g f&ar =, A w8 e, Jioi e, dedid 918, fSTer i,
feodo CTefT |

SIEESEI) THRIB I |

EEECIEKSECIENEGIE] g‘b{‘\'lr\ll

£ geird o1 g3 e =, Al q8Td JAgs, HIS ofgdl, dedd gsis, el St
fgodo 7 $9 o@reld H faid 01—07—2026 P URIM—UF WA HRd 8Y AU URAT-UF H
e far 2 % ST ardfdes T/ GAId IS 7, URS] JToIRd Afelkd Held [Hgs, AN gl
H G IS TSl B gHI B, SIfd TAd ol goll © | Urefl 7 o WRi—ud & |Heid # afargd
U3 JAGT], Aol STHEE], FEINOT U, YRaR Tebel, R o707 U=, AR e g U9 $rs A
A BR W B | 3@ Uil 7 AU AW B GORI & MM IR B 8 AU (AT 7 |

3T 9 STAER B ARIH H AIATIRUT 3MH AT dT gfad fear Sirar 8 f foedt 0
AT P IS el HeTd [HES Al g1 3§ urell &1 99 Gl 161 & |1l S G
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]151, Al 78Ta JAgs, Aol ofgl, dedid deig, e &irel, fRodo & M gowil dRA ar
PIs SO /ARG 8 Ol I8 IRATAdT IT qhblerds dRIg Ul 18—08—2026 T UTd: 10.00 I 3
3reTerd H BIRR BIaR SUAT SO/ YaRIST U9 R Ahdl 2| TR IREINR ThHaRhl HrIare]

A H Mg ST 3R M ORI qol PR D 3N UIRT BR QU QT |

I8 FIABR ATl 1P 04—07—2026 PI WX BKIER d HIBX ART 3TaTeld H SN 83Tl & |
Hex | BEETR / —

AEIS FHTEdT werd Siofl,
gs18, RNar ®irsT (Rowo) |

In the Court of Executive Magistrate-cum-Naib Tehsildar, Kupvi, Tehsil Kupvi,
District Shimla (H.P.)

In the matter of :

Smt. Reeta Devi w/o Sh. Arun Kumar, r/o Village & P.O. Kulag, Tehsil Kupvi, District
Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Proclamation Regarding correction of name and date of birth.

Whereas, Smt. Reeta Devi w/o Sh. Arun Kumar, r/o Village & P.O. Kulag, Tehsil Kupvi,
District Shimla (H.P.) has filed an application alongwith an affidavit before this court.

The applicant has stated that the name of applicant have been incorrectly recorded in her
Aadhar Card. However, as per the school certificate records her correct name is recorded.

The detail of applicant are as under:

SI. No. | Name of the family Relationship with Wrong Name Correct Name
members applicant
1. REETA DEVI SELF RITU REETA DEVI

in accordance with the School Certificate issued by the Prinicipal Govt. Senior School
Panog, Tehsil Shillai, District Sirmaur (H.P.).

Now, therefore, objections if any are invited from the general public with regard to the
correction of the name of the applicant. Any person having any objection in this regard may appear
before the undersigned on or before 07-08-2026, either personally or through a duly authorized
agent or counsel. In case no obection is received within the stipulated period, the matter shall be
decided ex-parte without any further opportunity of hearing, and the correction shall be carried out
accordingly.
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Issued under my hand and seal of the court today the 08th day of July, 2026.

Seal. Sd/-
Executive Magistrate-cum-Naib Tehsildar,
Kupvi, Tehsil Kupvi, District Shimla (H.P.).

g IqTerd Werd aarEdl yod Aol IR g, Rren Reven (fRovo)

HGEAT 0 : 02 /2024 TRIG SRR : 10—01—2024

1. #TT T <) g 3N gHH d, ARl wuRT, S0 qhar, dEdie HQR, Rter RiTern

(fRowo) TSN |
T

SIEECERI * gfcrareToT |

RET M ORI OR GRT 37 9 38 {2040 40 o IAMAFTIH IRISH d19d d1dl = HERT,
qediel MR, Forer et (fBovo) |

S T < Tl S ghd ds, aril HEwR1, S0 |Iwal, dedird YR, forer Rmer
(fRowo) areT @ AR, dEdidl IMQR, e R (fRodo) M SO SREA §9 Ialad H
R [GINT & SN 9 37aTeld H (ORI € | I 98Tl § UTir &1 1 IrL <dl gl W0 ghd
T IOl © Silfd TAd &l © | WAl &1 arfdd M T <d) Uil @0 ghA 98 o | o Sad
HETA # Gof PR GOWT HRAMT AT B |

31T 3T ST Bl 59 S8R gRT JUd fhar Simar & b Sad wiiehar & 9 goKil &
IRT fHY ft =fdd &1 fa=ll 9 UBR &1 SR 9 UaRreT & dr 98 fadid 01—08—2026 &I UTC:

10.00 §91 3T IT gahlold= BIFSIR 3TSTeld 3MMHY AT SOk g TaRTSl U B Adbdl & 3T
UhdNBT HRIATS! 3THA § oflg SITa |

M feTd 01—07—2026 BT TN SRR T HIEY IIgTold I oI fhar T |

HIEN | BXTIEIRT / —
REREARUIECINEDE I
RFQR gRieR, 5t Rmern (fBovo) |

I JraTerd HeETad waredt g Sioft, IR R, Rrem Reven (Rovo)

HpEAT 0 AR TR : 10—01—2024

1. 1 Raa R g3 o g4, Fari T SRArRE, S0 &R, dedia MR, St Rrer

(f2owo) ~ gTENToT |
EEIC]

JMH ST * AT |
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REIRT M ORI SR IR 37 d 38 3090 Y0 IO IMAIH RIS qrdd dTehl @b RS,
dgdial YMyR, fSrerr R (fRovo)

s Rad R4 g3 & enfl, Fardl Ta ARATIRIT, S0 @RI, dgdrd MR, ot Reer
(fBodo) M ORI SRTAR 9 3M&Teld A R [Nl & S 9 I&Tald H [aREA © | Sad
ATl H Uil ®1 AW REATA YF ¥ © Sl Teld qol @ | Uil #1 aR<fde 9M IRed R{E gF
s gl & RO Sad H8Tdl H qol BR §od HRAMT dT8dl & |

31 M T BT 39 AR gRT Gfad fbar Srar & 6 Saaq weft & 9m goxil &
a7 ) O afadd &1 f&N ff R &1 SoR g TARTSl 8 a 98 fedid 01—08—2026 &I UId:

10.00 I JATATT IT JhTAdT BIOR ITSTAd 3MMhR MUAT SOk d TARTS U B Fhdl & =gl
UhHdRBT HRIATET T § oTs ST |

o1 fedi 01—07—2026 DT BN BEIER T AN 3STold I SN fhar a7 |

AER | FXATEIRT / —
TEG AHTEAT TAH oy,
QR PRI, ot R (fRovo) |

g QT WErd darEdl yor ooft, IR g, ften Reven (fRovo)

HBEAT 0 : 07 /2025 ARG ERR : 04—02—2025

1. 2 A< M IB A ol YA S A, Fardl wa g sio 7o, dedid MR, [Tl

Rrer (fRovo) AT |
ERIG|

SICACERI| * yfcrareToT |

R M ORI SR GRT 37 G 38 2090 Y0 RIoRd AMRIH d16d a1l @b HIF, dedrd
AR, et e (fRovo) |

5 Al M I Hed ol YA 30 T, FERf TE g S0 A4, dedid MYR, e
e (Bowo) =1 SR &7 37 9 38 fB0U0 0 ToRA AR Tl adh A, Tediel YR, Telr
Rmar (Fovo) 1 SO SREART §9 3f&Teld 9 1Y YOIRI © S 39 3f&leld # [IaRe © |
I HeTel | Ul BT A9 HEl M TS § Silid Tead & & | Uil @ aRdfde qm 7Ll XM SH

Ae ol & o7 S 8Tl H qol BR go%d HRAMT dTedl & |

3 3 SIIdT Bl 39 SR GRT qrod [Har Sl © 5 Saa ureil & 9 ol &<
INT et Y =fag &1 B ff YR &1 SoR 9 TR & g8 fedid 01—08—2026 &I UIa:
10.00 §91 IATATH IT THTATT BIVR AETAT ATHR TAT SOR T YRS U B FAhdT © 3T

UhaRBl HRIATel M H g STl |
ST feATd 01—07—2026 BT B BEIER T HIEY IMETd I SN fhar 1 |

HIE | BXIEIRT / —
HETID AT GUH A,
QR gRey, foterm Rrer (fRovo) |
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HBEHAT 50 : 01 /2025 ARG ERR : 13—01—2025

1. 30 1T GO gF 30 g™ [, FErd T g s ), Jghdd dodn, e AR,

(fBowo) T |
CRIC|

SICEVERI) BRCINCICREN
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CHANGE OF NAME

I, Manoj Thakur age 64 years s/o Sh. Inder Singh, /o V.P.O. Kandrour, Tehsil Sadar, Distt.
Bilaspur (H.P.) declare that I have changed my name from Manoj Kumar/Manoj Kumar Thakur/
Manoj K Thakur to Manoj Thakur. All concerned please may note.

MANOJ THAKUR

s/o Sh. Inder Singh,

r/o V.P.O. Kandrour,

Tehsil Sadar, Distt. Bilaspur (H.P.).
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